3. (A) Deterioration of Stocks in Cold Storage premises due to accidental power
failure consequent to damage at the premises of Power Station due to an insured
peril (UIN NO: IRDAN155A0007Vv01201718)

“In consideration of the payment of additional premium of Rs. it is hereby
agreed and declared that notwithstanding anything to the contrary in this Policy or in
any of its conditions, this Policy covers destruction of or damage to the property hereby
insured caused by change of temperature in consequence of failure of electric supply at
the terminal ends of electric service feeders from which the Insured obtains electric
supply directly due to damage caused by any peril insured against under this Policy to
property at insured premises or any Electric Station or Sub-Station of Public Electric
Supply undertaking from which the Insured obtains electric supply. Provided that the
Company shall not be liable for any loss occasioned by the deliberate act of the
Government, Municipal or Local Authority or Supply Authority not performed for the sole
purpose of safeguarding life or protecting any part of the supply undertaking’'s systems
or by the exercise by any such authority of its power to withhold or restrict or ration
supply not necessitated solely by damage to the Supply Undertaking’s generating or
supply equipment by an insured peril provided further that the Company shall not be
liable for any loss unless the duration of each such failure exceeds 24 hours. Subject
otherwise to the terms, exceptions, conditions and limitations of this Policy.” In any
action, suit or other proceedings where the Company alleges that by reason of the
provisions of this condition any loss or damage is not covered by this insurance, the
burden of proving that this loss or damage is covered shall be upon the Insured.



